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CENTRAL ADMINISTRATIVE TRI UNAL, ALLAHABAD BENCH
ALLAHABAD

Allahabad : Dated this 7th| day of June,zuui.

Uriginal Appligation No.304 of 1993,

CORAM 3-

Hon'ble Mr, Justice RRK Trivedi, V.C.

Hon'ble Maj Gen KK Srivast‘va, A, Mo

1. Smt, Aiyasha W/o Late|/Haneef
Z. Mohd, Shameem 5/0 Laté Haneef
3. Mohd, Lateef S/o0 Late|Haneef

All residents of villd Maheua Kalan,

1] ahabaé,

Post-Nahwai Districte

(Sri Anil DwivedijSatish Délivedi, Advecate)
|
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1. Union of India through/ the General Manager,
Northern Railways, Allghabad,
Ze The Divisional Railway Manager,
Northern Railways, Allghabad,
3. The Divisional Personnel Ufficer,

Northern Railways, Allehabad,

(Sri Avnish Tripathi, Advocate)
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By Hon'ble Mr, Justice RRK
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